BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNA|
APPLICATION NO.265 OF 2016(82)

R.RADHAKRISHNAN
..... APPLICANT

VS
PUBLIC WORKS DEPARTMENT
AND 4 OTHERS
....RESPONDENTS
STATUS REPORT FILLED BY BLOCK DEVELOPMENT
OFFICER. LATHUR

It is submitted that as directed by the Hon'ble National Green
Tribunal, Southern Zone, Chennai, the joint committee members have
inspected the land classified as ‘MugaiyurVanjiEri’, with an extent of
48.57.0 hectares in Survey Number 188 of Mugaiyur village, Cheyyur
Taluk, Chengalpattu village. In the result of joint inspection, all
encroachments in MugaiyurVanjiEri have been evicted by the
Executive Engineer, Public Works Dept., since the land vested with the
Public Works Dept. It is further submitted that in the above said Lake
basin. an unfinished concrete house, ArulmiguSripalKatteri Amman
Kovil, Arulmigu Sri PeriyandavarKovil and Arulmigu Angalathal
amman Kovil were identified as encroachments to be evicted.

[t 1s submitted that in respect of land classified as ‘Kuttai’, with an
extent 0of 0.39.5 hectares in Survey Number 258/1 of Mugaiyur village,
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On receipt of Eviction notice, the encroachers have filed a Writ Petition
No. 19958/2020 and W.MP.24637/2020 before Hon’ble High Court of
Madras. In which, the Hon’ble High Court of Madras has given a
direction as follows:-

" The petitioner is directed to give a copy of the objections already
said to have been given to the respondents, within one week from the
date of receipt of a copy of this order and on receipt of the said
objections, the respondents are directed fo consider the same and pass
appropriate orders on merits and in accordance with law, within 15
days thereafter, after affording an opportunity of personal hearing to
the petitioner "'(order dated:21.01.2021)

It is submitted that in order to comply the order of Hon’ble
National Green Tribunal, Southern Zone, Chennai, and before Hon’ble
High Court of Madras, the economical and social study of the
encroachers have been studied and the same is revealed that the
encroachers in the above listed tabular column S1.No.2, 5 and 6 are not
having any lands and others having an alternate in the same village.







